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Gujarat which have been declared as back-
ward areas by the Working Group set up by 
the Planning Commission ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA) ; A Working Group 
headed by Shri B. D. Panda, the then 
Secretary, Planning Commission, was set up 
for recommending the objective criteria to 
be followed in identifying backward regions 
which would qualify for special treatment 
by way of incentives for industries to be set 
up in such regions. In accordance with the 
criteria recommended by this Working 
G t o u p , the following districts of Gujarat 
have been declared as backward areas :

1. Panchmahals
2 . Kutch
3. Arnreli
4. Broach
5. Sabarkantha
6 Banaskantha
7. Bhavnagar
8 Mehsana
9. Surendranagar

10. Junagarh

Allocation of Funds to Gujarat During 
Fourth Plan

248. SHRI D P. JADEJA :
SHRI VEKARIA :

Will ihe Minister of PLANNING be 
pleased to s ta te :

(a) the amount earmarked for the 
Gujarat State under the Fourth Five-Year 
P lan;

(b) whether Government propose to 
enlarge the Fourth Five-Year Plan for the 
Gujarat State ; and

(c) if so, the particular field in which 
.^locations are proposed to be increased ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA) : (a) Rs. 455 crores.

(b) and (c). The Fourth Plan outlay is 
likely to be increased by Rs. 45 crores on 
account of expected increase in the State's 
own resources. The sectoral distribution 
of thia additional outlay has yet to be 
worked out in ccNDsultation with the State 
GevwsoKot.

Issue of Letters of Intent for setting up
of Large Scale Projects In Gufarat

249. SHRI D P. JADEJA : Will the 
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether Government have issued 
Letters of Intent for setting up new large 
scale projects in Gujarat during the last 6  
months ; and

(b) if so, the names of the projects ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DLVi LOP- 
MENT (SHRI SIDDHESHWAR PRASAD):
(a) The industrial Licences and Latters of 
Intent [under the Industries (Development 
and Regulation) Act, 1951] are issued for 
large scale projects only Such Licences 
and Letters of Intent are not required for 
setting up industries m the small scale 
sector. A statement showing the number 
of letters of intent (type-wise) issued under 
the Industries (Development and Regula-
tion) Act, 1951, relating to locations in 
Gujarat State during the period from 1-9-71 
to 29-9-1972 is enclosed.

(b> the details of all the licences/letters 
of intent issued, showing also the industry 
to which they relate, are regularly published 
in the Weekly “ Bulletin of Industrial 
Licences Import Licences and Export
Licences” , the weekly “ Indian Trade 
Journal”  and the monthly “Journal of 
Industry and Trade.’' Copies of these 
publications are supplied to the Parliament 
Library.

Statement

N.U. S.b N.A. N.A /S E. Total

32 8 10 1 51
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